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3 )] The National Executive Committee shall invite, ’
the Secretary or Additional Secretary, as the-case may be,
of the National Authority, as a special invitee to attend its -

every meeting. :

(10) The National Executive Committee shall forward
the minutes of every meeting to the National Authority.

4.Alluwanmtubepaidmapersonasoﬁatedusun
expert with a sub-committee of the National Executive
Committee— A maanofmtmboomiﬂecwmﬁumdmda‘
Sub-section (1) o_fSecﬁi:in 9, shall be paid travelling and daily
allowances as are admissible to non-officials attending the
meetings of committees st up by the Centtral Governmert, as
specified in Appendix 2 to Supplementary Rule 190.

[F. No. 30/9/2005-NDM- III(A)]
. NAVEEN VERMA, Jt. Secy.
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NOTIFICATION
New Delhi, the-27th September, 2006
G.S.R. 398(E).—In exercise of the powers conferréd

by clauses (a) and (d) of Sub-section (2) read with -

Sub-section (1) of Section 75 of the Disaster Management
Act, 2005. (53 of 2005), the Central Govemment hereby
males the following rules, namely : -

1. Short title and commencement,— (1) These rules
may be called the'Disaster Management (Term of Office

and Conditions of Service of Members of the National -

Authority and Payment of Allowances to Members of
Advisory Commiftee) Rules, 2006,

{2) They shall come into force on the date of their
publication in the Official Gazette.

2. Definitions.— (1) In these mles unless the context

otherwise requires, —
(a) “Act” means the Disaster Management Act,
2005(53 of 2005);

(b) “advisory committee” means the advisory
committee constituted by the National
* Authority under Sub-section (1) of Section 7;
(©) * “member” means a member of the National
- Authority nominated by the Chairperson of
the National Authorify under clause (b) of
Sub-section (2) of Section 3;
(d “section” means a section of the Act
(e} “Vice- Chalrperson” means the Vice-
. Chan'person demgnated by the Chairperson
of the National Authority under sub-sectmn
(3)of Section 3.
" (2) Words and expressions used herein and not
- defined in these rules but defined in the Act shall have the
meanings respectively assigned to them in the Act.

3. Pay and service conditions.— (1) A person
nominated as a ‘member’ of the National Authority shall
exercise his option to chobse either,—

{a) Pay (less. pension in the case of a ret;red
officer), dearness allowance, accommodation,
niedical facilities, haveﬂm.gallowance, leave
travel concession as admissible to a Sécretary
to the Government of India and Jeave as
admissible to 2 Government servant under the

-Centra) Civil Services (Leave) Rules, 1972; or

(b) pay, daily allowance as admissible to a Union v

Minister of State and pension (without
deamess relief in the case of retired officer),
" accommodation, medical facilities, travelling
allowance as admissible to a Union Minister
of State in accordance with the provision of
the Ministers (Allowances, Medical Treatment
and Other Privileges) Rules, 1957, made urider
the Salaries and Allowances of Ministers Act,

1952 (58 of 1952), and leave as admissibletoa
temporary Government servant under. the
Central Civil Services (Leave) Rules, 1972,
but without the facility of leave travel
concession :
Provided that the option once exercised shall
be final. _
2) A member of the National Authority, who is
' designated as the Vice-Chairperson of the.
National Authority undsr Sub-section (3) of
, Section 3, shall be entitled to pay and daily
allowance, as adimissible to a Union Minister,
who is a member of the Cabinet, and pension
(without dearness relief) and in the case of
member who is a retired officer,
accommodation, medical facilities and
travelling allowance as admissible to a Union
Cabinet Minister in accordance with the
provisions of the Ministers (Allowances,
Medical Treatment and Other Privileges) Rules,
1657, made under the Salaries and Allowances
, of Ministers Act, 1952 (58 0£1952).
4, Dlsqualiﬁcations.-— No person shall be amember

of the National Authority, who —
(8 is, orat any time has been, adjudged msolvent
Coor

- (b) is declared to be of unsound mind by a
competent court; or ;

() becomes incapable of acting as a member; or
(d) is, or has been convicted of an offence which,

in the opinion of the Central Government,’

involves moral turpitude.

(e) is, or has been removed or dismissed from the
service of the Government or 2 body corporate
owned or controlled by the Government.

5, Resignation.— Any member of the National

Authority may resign from the office of member of the
National Authority by giving a notice in writing under his

hand to that effect to the Chairperson of the National -

Authority and such resignation shall take effect from the
date on which such notice is accepted by the Chairperson
of the National Authority.

6. Vacancies.— Where a vacancy ocouts in the ofﬁce

. of a member of the National Authority by reasen of

resignation, disqualification, death or otherwise, the
vacancy may be filled by fresh nomination.
7. Alowances to be paid to a member of the Advisory

' Committee constituted by the National Authority.— A

member of the Advisory Committee constituted under Sub-
section (1) of Section 7 shall be paid such travelling
allowances, room rent, daily allowances and conveyance

allowance as are admissible to a member of the High Power
Committee as specified in Appendix-2 to Supplementa.ry

Rule 190, _
[F No.30/9/2005-NDM. II(A)}
NAVEEN VERMA, Jt. Secy.

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Dethi-110054. Z '

[ParT I—SEC. 3¢ ﬂ\



o=t Ho Bho Teto-33004/99 REGD. NO. D. L.-33004/99

CThe Gazette of India

EXTRAORDINARY
T II—EUE 3—39-TEUsg (i)
PART II—Section 3—Sub-section (i)
W | WeRItora
PUBLISHED BY AUTHORITY

| 393] =g Tooell, FUAW, S[E 30, 2014/ @07 8, 1936
No. 393] NEW DELHI, WEDNESDAY, JULY 30, 2014/SHRAVANA 8, 1936

T8 HATTH
SR
8 foeell, 30 JdTE, 2014

WLBLIT. 544(3).—D<F EIBR, ATIGT Yaed IrEIH, 2005 (2005 BT 53) DI GRT 75 S IT-GURT (2)
% WUS () @ W UlSd SU-GRT (1) §RT Yawd WAl BT WART B §U AUGT YGu (IS UIERRROT &
gl @ ygrafsr ud ¥ar @) vl den GaEeRr 9ffd & wewl & Aci & Wer) T, 2008 @1 e
IURYT B b forg FefefRad e gardi 8, arefq -

1. dfgra M v yRHE—(1) 39 |l &1 Wt W enuer ydus uiftrevr (WS uifdieer @
MEWT B USTAEr HaT i Gl doll ARHR AT & Wewll Bl Wl & Her) | R, 2014 © |

(2) U TSUF W UBHRME B ARG DI Ugd A |

2. T YIEERY] (ISR YRIdR0T & Wewdi @] UGmaier Ud 3ar @f Y[ ael AdeaRr A & Jawi
P el BT Har) A4, 2006 & = 5 & yga F=foRad P siawenfaa fear s

“5() BCHT WAFL—ARR d<lF WHR UHI fHar F1 g4-E w98, o 98 fadl 0 w9, adig
giferxeT & fadl +f wew &1 ug | BT HbAl |

[W1. ¥ 44—23 /2014—T.S TA-11]
oft. 9 @1 emi, Hyaa afug

fewor : 3@ 9w WRA & IO19A H ARRLAAT W1 WD 598(31), ARG 27 TR, 2006 §RT UHIRE {HY
WY |

3035 G112014 (1)
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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi. the 30th July, 2014

G.8.R. 544 (E).— In exercise of the powers, conferred by the sub-section (1) read with clause (a) of sub-section
(2) of section 75 of the Disaster Management Act, 2003 (53 of 2005). the Central Government. in partial modification of
Disaster Management (Term of Office and Conditions of Service of Members of the National Authority and Payment of
Allowances to Members of Advisory Comunittee) Rules, 2006, the Central Government hereby makes the following
rules, namely:

1. Short title and commencement.—(1) These rules may be called the National Disaster Management Authority
(Term of Office and Conditions of Service of Members of the National Authority and Payment of Allowances to
Members of Advisory Committee Amendment) Rules, 2014,

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the National Disaster Management Authority {Term of Office and Conditions of Service of Members of the
National Authority and Payment of Allowances to Members of Advisory Commitiee) Rules, 2006, after Rule 5, the
following rule shall be inserted, namely:—

“5A. — Removal.—If the Central Government deems it expedient so to do, it may remove from office any
member of the National Authority, at any time.”

[F. No. 44-23/2014-NDM-II]
G. V. V. SARMA, It. Secy.

Note : The principal rules were published in the Gazette of India vide notification number G.S.R. 598(E), dated the
27th September, 2006.

Printed by the Manager, Government of India Press. Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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ATy
% fReedt, 18 fmvac, 2014

yr. o, 669(F). —Ffw geare, wraer wEyE AfdfFay, 2005 (2005 F1 53) &t w4 75 i
I (2) F TS (F) & /09 95T IU-amT (1) TR0 T80 aR6AT FT KA FLA G, 30927 T4 (Tedia
IR % Fawdt 6t qRTEfd i fay £t o aur aArEwT aff F aeEdt v et #v e e, 2006
T i werrar A % fore Frerforfara fraw ammdt 8, s —

1.(1) & Pt it T sy Tauw @i nfimon ¥ aeeat £ veraty s far £ of
TAT FATGHIL UTUTR F Taea’ 1 el F7 9279) g0 gered A aw, 2014 2

(2) & THLH § AHA T GG ¥ WG g )

2. STYET Ty (Tyedier Frfdraow F agedl § Terate o far 6 adf qur gargFER gmiy &
et & woal B wETT) AW, 2006 ¥ 59 3 ¥ vm 1w, Reafufam e wmr snom, snaty —

3, 37 A a1 (1) T ol ¥ wee & e F avofAfie A s 04 9 (@
Frger siftrrdt 7 zam & Yo &Y gere), wEaTs W, arar, Sifear g, avn s, gd e
T &1 Fa=12 ZR0, ST 97T 9T F qfa A e @ o0 Gt gt o e g, S S
frfaer #ar () Faw, 1972 F snfle 9o Ja% A o 21
(2) Trsdra sriEETor @1 F1S weed, o s it arer 3 € IR (3) F e aedr mfgeor
® FUTeAs & w7 F ARy far aar @, 0 9 (e e afiwrdy £ gam § dem A
SETHY), HEATS, SedT, s, Tfhear gittensdt, g swxa, gt wvar fanwa &1 g g, Sy
SfEES =T FY AT ()
[%T. . 44-2312014-0 .09 1]
oft. . . eraf, g afre

Temor : gt faw ST & o § siftrgeT Geard J1.6n.13. 598(a), ardie 27 fagar, 2006 g7 yEIi
g e & R it @ents anELR. 544(x), arlE 30 TETE, 2014 gET weATEdT deiies
ETHREL

NOTIFICATION
New Delhi, the 18th September, 2014

G.S.R. 669(E).—In exercise of the powers, conferred by the sub-section (1) read with clause (a) of
sub-section (2) of Section 75 of the Disaster Management Act, 2005 (53 of 2005), hereinafter referred as Act,
the Central Government hereby makes the following rules, further to amend the Disaster Mapagement (Term
of Office and Conditions of Service of Members of the National Authority and Payment of Allowances to
Members of Advisory Committee) Rules, 2006, namely:—

I. (1) These rules may be called the Disaster Management (Term of Office and Conditions of
Service of Members of the National Authority and Payment of Allowances 1o Members of
Advisory Committee) Second Amendment Rules, 2014,

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Disaster Management (Term of Office and Conditions of Service of Members of the National
Authority and Payment of Allowances to Members of Advisory Committee) Rules, 2006, for rule 3, the
following rule shall be substituted, namely:—


http://tfT.5R.ff
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“3, Pay and service conditions.—(1) A person nominated as a member of the National Authority
shall be entitled the pay (less pension in the case of a retired officer), deamess allowance,
accommodation, medical facilities, travelling allowance, leave travel concession as admissible to a
Secretary to the Government of India and leave as admissible to a Government servant under the
Central Civil Services (Leave) Rules, 1972,

(2} A member of the National Authority who is designated as the Vice-Chairperson of the National

Authority under sub-section (3) of Section 3 of the Act, shall be entitled to pay (less pension in

. the case of a retired officer), dearness allowance, accommodation, medical facilities, travelling
: allowance, leave travel concession as admissible to the Cabinet Secretary.™

[F No. 44-23/2014-NDM-1I]
G.V.V. SARMA, Jt. Secy.

Note: The principal rules were published in the Gazette of India vide notification number G.S.R. 598(E),
dated the 27th September, 2006 and subsequently amended vide notification number G.S.R. 544(E),
dated the 30th July, 2014.
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